
central Adrninistrative Tribunal
Principal Bench

Ci.A_ No. 918 of 1999

New Delhi, dated this the 3rd Jahuary. 2

S'blI Sr: (A)H. VhUA\/ALLI, MEMBER (j)

^Lirnar Chabba,0/0 Shri s.K. Chabba,

R' K °p" Sector IV,R-K. Puram,
New De1h i-110022.

(By Advocate: Dr. o.C. Vohra)

Versus

throughune secretary.

Dholpur^HouL!'"'^'''''® Commission ,
Shahjahan Road,
N e w D e 1 h i -11 o 011

(By Advocate: Mrs. Shyamala Pappu,
hior Advocate with Mrs. E.Rana)
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Heard both sides.

Applioaht's codhsel Dr. vohra states
that applicant file - -

nie a revision petition under
oection 29 ccs (CCA) Rule-; ch-il 1-vr -nieov challenging the appeal
order dated o9 i oo ry.--.1.99 (Annexure A-?l wii-hir-x; within SIX week'-
from today.

If so respondents shmnr-i
•=>nouid dispose of the

aforesaid revision nf=>i--r+-f- l. ̂f-lxtion by^detailed, speaking and
reasoned nr.ar>i-v -rxn accordance with nules and
instructions within t-ht-ru.ithin three months from the date of
receipt of such

on under i n t i mat i on
■applicant.
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4  Thereafter if any grie'^/ance

survives it will be open to applicant to agitate the

same through appropriate original proceedings in

accordance with law, if so advised.

s  The O.A. stands dispose of accoi dingly.

No costs.
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(Dr. A- Vedavalli)
Member (J)

(S.R. Adi4e)
Vice Chairman (A)
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